
     

  

      

       

         

     

       

   

      

   
    

      

      

    

    

    

     

    

     

    

    

     

     

      

     

      



     

     

      

      

     

    

     

      

     

       

    

€     

     

      

    

     

    

     

    

     

       

    

     

    

     



            

           

       

   

           

          

          

        

                

           

             

            

           

          

                

             

              

        

               

         

                

             



eS O \ra'39r 120tV

orders of the Hon'ble Tribunal regarding the service of the notice of the meeting of the

equity shareholders to the creditors stated therein have been complied with by the

Applicant Companies; and

(i") Reports dated 25ft April 2017 of the respective Chairpersons of the Equity

Shareholders meetings of the Applicant Companies filed in this Tribunal on 26ft April

2017 pursuant to Rule 14 of the aforesaid Rules;

IT IS ORDERED THAT in view of the aforesaid compliance of the directions passed in

the Order dated 5ft April 2017 passed in the above Company Scheme Application,

nothing further survives in the said Application and the same is accordingly allowed

and disposed of.

Date: l"tMay 2017 M. K. Shrawat,

Member (Judicial)
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